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a An Aot to provide for the es lishment of Judicial Commissioner$ 
i & ~ r t s  and o6her court Bhopal and Vindh ya Prade~h. 
a 

B~[it  enacted by Parliame 

CHAPTER I 

1. Short title and extent.- This Act may be oalled the Bhopal and Vindhp 
lhdesh (Courts) Act, 1950. 

(2) It extends to  the Stat f Bhopal and Vindhya Pradesh. 

ss the context otherwise requires,- 
eans the CEef Commissioner of the State ; 

ds ioner  " means the Court of the Judicial 
d includes the Cour't of the Additional Judicial 

Qommissioner, if any 
e court of the district judge and includes 

s a suit for the establishment of title to land or fcr 
ch any right or interest in land k claimed ; 

f the nature cognizable by a court_sf 
a1 Small Cause Courts Act, 1887 (IX of 1887); 

a1 or the State of Vindhya Pradesh, - 
ras the case may be 

ich is neither a land suit nor a small 

CHAPTER I1 



4. Qualifications for appointment as Judicial Co rs or Additional Judicial 
C0dsiomers.-A person shall not be qualified intment as a Judioisl 
Commissioner or an Additional Judicial Commissio 

of article 217 of the Constitution ; or 

judge in the State ; or 

Vindhya Pradesh, as the case may be, 
of those Courts of any court exercising the 
in the State. 

5. Casual vaemcs in the oBce of Judicial Cornpp1issiorper.-On the 

Sudicial alommissioner.-The 

by the Judicial Commissioner or 



missioner may record evidence and 

courts subordinate thereto. 

CHAPTER 111 

14. OIasses of court addition to the Court of the Judicial Commissioner 
mid the Courts of SmaIl established under the Provincial Small Cause Courts 
Act, 1887 (IX of 1887), ndsr any other law for %he 
h e  being in force, the of civil courts, namely :- 

hya Pradesh, courts of subordinate 
ch date as the State Government 

I 15. Civil districts agd district judges.-----(I) For the purposes of this Chapter 
the Chief Commissioneq? may, by notification in the oacial Gazette, divide the 
,State into civil district$ and may alter the limita.or the number of such distriots 
?nd may determine- t$ headquarters of each such district. 

(2)  The Chief Commissioner shall, after consultation with the Judicial Commia- 
doner, appoint as many persons as he thinks necessary to be district judges and 
shall post one such ~&rson to each district as district judge of that district : 

Provided that tlk same person may, if the Chief Commissioner thinks fit, bo 
appointed to be thedistrict judge of two or more districts. 



(2) An additional district judge so appointed s arge any of the func- 
Ofom of a district judge which the district judge n to him, and in the  
dbcharge of his functions he shall exercise the Sam the distr~ct judge. 

17. Nwiffs and subordinate judges,--(1) The mmissioner may, after 
m d t a t i o n  with the Judicial Commissioner, fix the of subordinate judges 
and munsiffs to be appointed and, if there is a vac hat number, may, sub- 
ject to the rules, if any, made under sub-section (2) such person as is nomi- 
nated by the Judicial Commissioner to the vacancy. 

(2) The Chief Commissioner may, after c with the Judicial Commis- 
eioner, make rules as to the qualifications of e appointed as subordinate 
judges and munsiffs. 

18. Dbhict court to be nrhcipal civil of original jurisdiction.- 
!Che court of the district judge shall be the prin il court of original jurisdiction 
in the district. 

19. 0- jurisdiction of dis as otherwise provided by any 
other law for the time being in force, dge shall have origi- 
nd jurisdiction in civil suits without 

20. Qriginal jurisdiction a mnsiffs.-l'he jurisdiction t~ 
be exercised in original civil alue by any person appointed to 
be a subordinate judge or a mined by the Chief Commissioner, 
bfter consultation with the J , in such manner as he thinks fit. 

21. Emits of jurisdiction of and subordinate judges.-(I) 
hcal limits of the jurisdiction of a sub e judge or a m~msiff shall be such a s  
tlie Chief Commissioner may, by notifi in the OEcial Gazette, dehe.  

(2) When the Chief Commissioner a subordinate judge to a district, t h e  
local limits of the district shall, in the e of any directions to the contrary, be 
the local limits of his jurisdiction. 

22. Powers of the Chief C er to regulate the institution of particular 
alsse of suit&-Notwithstand contained in sections 18, 19, 20 and 21, 
the Chief Commissioner may, lished in the Official Gazette, direct thak 
ang particular class or clmre only be instituted in any particular c o d  
or courts. 

'83. Honorary subordinate j s.-(1) The Chief Commissioner 
may, after consultation with the Commissioner, appoint any person to be 
an honorary subordinate judge ary munsi£F and may confer on such judge 
OB m~118if-T all or any of the p le under this Act on a subordinate judge 
or a munsiff, as the case m ct to any class of suits or withdraw or 
euspend the exercise of 

(2)  Any person' on whom po are conferred under sub-section (I) shall be 
deemed for the purposes of this A be a subordinate judge or a munsi£€, as the 
w e  may be. 

of subordiplate judge or mumB.-The Chief ;, 

in the Official Gazette, confer within such local ' 

ate judge or a mumiff the jurisdiction of a judge 



ceding, specified in such order, under- 

: (3) Proceedings taken cognizance G! by, or transferred to, a subordinate judge 
1 under this sectiorl shall be disposed of 6y him, subject to the rules applicable to like 
' , . proaeedings in the court of the districf judge. 

26. Place of sitting of courts.-(s) The Chief Commissioner may by o r d e ~  
fix the place or places at which any c$urt constituted under this Chapter is  to  be 
held. g 

2 

(2) The place or places so fided may be beyond the local limits of the 
jurisdiction of the court. ; 

this section, a court constituted 
under this Chapter may place within the local limits of its jurisdiction. 

desce and control of th  
over all the civil court 

28. Ministerial o (1). The ministerittl officers of the distriot 
court shall be sppoi 

der the control of the district judgo . . 

hall be subject to such rules as the 
Chief Coamissioner, may make in 

andl district 4:0~rt.-The distriot 
dicial Commissioner, delegate to 

of the powers corderred on the 

.!2 
30. Appeals from ori@al decrees.-Save as otherwise provided by any law 

for the time being in force:' appeals from decrees of courts exercising original jucis- 
diction shall lie as fo l l od  :- 

(a) from a deer09 of a, munsiff in ally suit and of a subordinato judge in a 
suit the value of whi$h does not exceed five thousand rupees, to the oourt of the 
district judge, and , 

-- -- --- - - 4 ~ > '  .b.- -A- &A". - --A . - . . d - 



(b)  h all other cases, to the Court of the 

Provided that the Judiclal .Commissioner, with 
Chief Commissioner may, by notificaticn in the Offici 
lying to  the court of the district jnclge from all 
munsiff in any unclassed suit the value of which 

I 

rupees shall be preferred to such subordh~hte jnd 
notification, arid the appeals shnll thereqpon b 
comt of such subordinate judge shsll be deemed to  
for the purposes of all apy,eds so pieferrecl. 

81. Appeals from appellate decrees.-(I) as otherwise provided by any 
law for the time being in force a second appe lie to the Court of the Judieid 
Gommissioner in any of the following cases appellate decree of a district 
court on any ground which would be a go d of appeal if the decree had' ' 
been passed in an  original suit,, namely :- 

(a) in a small cause suit or unclssse 
( i )  if the value of the su r upwards, or the 

decree involves directly some cl specting property 
of like value and the decree o f t  r reverses, other-. 
wise than as to costs, the decree 

( i i )  if the valxe of the s h u n d r ~ d  rupees or 
upwards, or the dccree of th dircctly some claim 
to, or question respecting, pr 

(b) in a land s u i t  
(i) if the vahe of the s wo h~ndred  and fifty rupees or upward8 

or the decree involves dire e claim to, or qu-estion respecting, pro- 
perty of like value, and of the district court varies or reverses, i 
otherwise than as to  cos e of tlie court below, or . 

( i i )  if the value of is one thousand rupees or upwards, or the I 
decree of the district c lves d-irectly some claim to, or. question res- 
pecting, property of li 

(2) The provisiol~s of Brdcr the Code of Civil Procedure, 1908 (Act V 
of 1908) other than rule 34 of t Order, shall apply, so far as may be, to  B 

~econd appeal ~ d e r  this section the execution of a decree passed on any 
rsuch appeal. 

32. Finallies of appellate di? ee of district court.--Subject to the pro~sioroe $. of~ections 31 and 34 an appellate,decrcc of a district court shall be h l .  
# 1; 

33. Period of Bimiistio~. ) The period of limitation for ra second appeal 
under section. 31 shall be n.ii~e gs from the date of the decree a,ppealed against. 

(2) I n  computing such and in sll other respects not herein specified . 
%be period of limitation of shall bc governed by the provisio~s of the 
Indian Limitatkn Act, 

84. E'Cevisiozd powe kh Court of th0 &x&ciaSbl @om&8i~ner.-(I) The 
Court of the Judicial Co i~cr  may c d l  for the record of any caw which bas been 
decided by a civil cou dinate to it and ia which no appeal lies to it, and 

by which the case was decided appears to have 
vested in it by law, or to have failed to exercise 

to have acted in the exercise of its jurisdiction with * 

made lo it tho Coust of tho Judicial Cornmi~sioner 
important question of law or custom involved and 
further oonsideratioa, 

a * -  - "  . . . *, " - 



(i) no application under clause (b )  be entertained after the expiration 
of ~ i n e t y  days fronl the date of the in respect of which the application 
is made unless the applica~t satisfies of the Judioial Commis~cioner 
that he had suflticient c the 8pplication within that period, 

ed in a small cause suit under the 
classed suit under the value of 

t of the Judicial Commissioner 
elow except in so far ss suoh 
m in respect of which the spplioa- 

question of law or custom within 

o (i) to sub-section 
itation of the appli- 

dian Limitation Act, 1908 (IX 

1908 (Act V of 1908), shall not 

urt-fees payable on applioa- 
the exercise of its jurisdiction 
e being payable on like appli- 

an application in respect of 
aid, sets aside or modXes a, 

decree or order of the court r a fresh decision, the Court 

the Judicial Commission- 

CHAPTER V 



38. Temporary vacancy in office 
death, suspension or temporary absenc ordinate judge or a munsig, 
$he districk judge may empower the ju subordinate court or the court 
of a rnunsiff of the same civil district to  p uties of the judge of the vacated 
~ubordinate court or the court of the mu case may be, either a t  the place 
~f such court or of his own court ; hpt ase the registers and records of 
$he two courts shall be kept distinct. 

I 39. Continuance of powers of s any person holding an  office in 
1 ihe service of the State Government invested with any powers under 
1 

! 
this Act throughout any local area or posted to an equal or higher 

I unless the Chief Commission- 

j . the same powers in the local 

, 
40. Vacations.--(I) Subjec approval of the Chief Commissioner, the 

Judicial Commissiofier shall pr st  of days to be observed in each year ae 
Joeed holidays in the Court o ial Commissioner and the civil courts sub- 
ordinate to that  Court. 

(2) The list shall be pnb Official Gazette. 
(8) Any judicial act don urt on a day specified in the list shall noti 

be invalid by reason only of its g been done on that day. 

41. Power to make mules. Court of the Judicial Commissioner may, 
$om time to time, make rules tent with this Act and any other law for the 
% h e  being in force- 

courts subordinate to the Court of the Judicial 

any papers filed in the Court of the Judicial Com- 
paper books for the hearing of 
printing of any such papers or 

the persons a t  whose instance or 
the expenses thereby incurred ; 

ed. for processes issued by ci57l:l conris, or by any 
court and the fee pctya.,ble in any suit or proceeding 

by any party to such suit of proceeding in respect of 
ader of any other party to  such suit or p~:nceediiigs ; 

proceedings of civil courts shall be kept and record- 
which paper books for the hearing of appeals shall 

the grz,nting of copies ; 
(e)  all matters reld~ink to officers of court : 



an the Court of the 

43. Existing rights no abolition of any existing civil oourb 
under section 42 shall not the continued operation of any not iw 
served, injunction issued, roceeding taken before the commence- 
ment of this Act by such powers then conferred upon it. 

(2) Every appeal, suit o e any of the existing 
eivil courts immediately b t shall, on such com- 
mencement, stand transferred jurisdiction under this Ac* 
which corresponds, no far of the court in which t h s  
proceeding was pending, proceeding so stands tram, 
ferred shall proceed to try as if it had been pending 
fn that court. 

(3) Every decree or order ma r senten e passed by any of the e x i ~ t h g  civil 
oourts shall be deemed for the p s of exe ! ution to  have been made or passed 
by the corresponding court est d under \this Act. 

Ezplanat,ion.-In this sub- e exp&ssion " corresponding court" me& 
the court in which the case or in w&ch the decree or order was made or 
sentence was passed he cay  or proceeding had been instituted 
after the commenc t (4) Where any existing c s by reason of its abolition under section 
42 ceased to have jurisciictio to +ny suit or proceeding, any proced- 

:. 
' 

h g  in relation to  that suit o ch !if that court had not ceased to have 
jurisdiction might have bee ha had in the court to which the bwi- h ness of the former under this section. 

@ 

!i 44. Repeals and savings.-The indhya i Pradesh (Judicial Comrnissioner'rs 
Gourt) Ordinance, 1950 (X of 1950) d the $hopnl (Courts) Ordinance, 1950 (XI 
of 1950) are hereby2 repealed : 

Provided that the repeal by ct of a n y  of the Ordinances aforesaid ahall 
- no% affect- 

(a) the previous operation th4eof;  or 
(b) any penalty, forfeiture or incurred in respect of any offenoltl 

committed against any so repealed ; or 
( c )  any invesbigatioii, legal p ceeding or remedy in fespect of any such 

punishment, 

and any such in~est ig~t ion,  legal prac cling or remedy may be insti'bated, continued 
or enforced, and any such penalby, feiture or punishment may be imposed 
% this Act had not been passed : 

Provided further tha,t, subjed t e provisions of the preceding proviso, any.. 
thing done or a r ~ y  action taken, i ing any appointmen6 or dolegation made* 
notification, instruction or directio d, or any n~le, regulation or fo:orrra issued 
or framed under any Ordinance h ealed shall be deemed to have been done 
or taken under the correspondin 


